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FINAL ORDER NO 72803 / 2018 

 

Per: Archana Wadhwa 

 

 Demand of service tax to the extent of Rs.30,16,710/- 

stands confirmed against the appellant under the category of 

“Commercial Training and Coaching Service”, along with 

imposition of penalty. 

2. Representative of the appellant appearing before us 

fairly agrees that the issue stands decided against them in 

their own case by the earlier orders of the Tribunal. He draws 
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our attention to the Tribunal’s decision in the case of National 

Institute of Bank Management vs. Commissioner of Central 

Excise, Pune-III reported at 2013 (32) S.T.R. 340 (Tri.-

Mumbai) as also to a subsequent order of this Bench being 

Final Order No.71785/2018 dated 03.08.2018. However, by 

referring to the said decision he submits that the benefit of 

the extended period as also in respect of penalty stands 

granted in the above decisions on the ground that during the 

relevant period, the earlier decisions of the Tribunal were in 

favour of the assessee and as such the issue was not free 

from doubt. He submits that though the demand in the 

present appeal falls within the limitation period but the 

penalty be set aside.  

3. After hearing learned AR and in view of the precedent 

decisions while upholding the demand of service tax, we set 

aside the penalty imposed upon the appellant and allow the 

appeal to that extent.   

(Dictated and pronounced in Court) 
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